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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

RA No.53/2002 1n OA No.2364/2001

jMQvV ue 1 1 n , ui i 1 e> day oT March, 2002

Hon'ble Shr1 Justice Ashok Agarvval , Ghai rmar
.  - ^ . — ■ . • « _ f & J ^ f K \\

H rt )on'ble 3hr1 M.P. Singh, Member(A

App11 cant
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Prabhakaran
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ORDER(in circulation)
MsmhsBy Shr1 M.P. Singh, Member(A)

uirection to respondents that as and when they have ou

This Review Application is filed on behalt of

respondents seeking review of our judgement dated

8.01.2002 by which OA No.2354/2001 was allowed "with the
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make a regular appointment to the post of Head of the

Division of Biometrics, the original appii^jcmL. lOciy aiau

be considered for appointment to ths ^aiu p^jSl. i i

on he rw ise found suitable in termo utis Ruiog,

instructions and guidelines. Review is sought on the

ground that the Tribunal had procssLieui wm uhs uao ics uiic^Lf

Biostatisties and Statistical Genetics is a discipline

which is not factually correct, whereas the discipline is

that of Agricuture Statistics of which Biometrics is one

of the Divisions. It is contended thax. the applicant is

the Principal Scienxist

recorded by us in para 3 ot xne aforesaid juogemenx^ ̂ ̂ ̂ n 4- u ̂ „ O Q -! H -i ! ! .'4 ?
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i.. J.11 yai a d o± ouj.- juugttjiient we have inadvertently

directed the respondents "to ascertain as to whether the

ajjjjiluaii it> tht; atjuoiid aenxur—liio31 Principal Scientist

in the discipline of Bio Statistic &, Statistical

»¥e are of the considered view that the

d an MA seeking correction of

xrtiiifc; bxua ̂

xe S jjundeiit S CO

uiit: L.yjjing exxOx- instead uf filing the present RA.

However, having regard to the subiriissions made the

respondents, we direct that the words appearing in 5/6th

lines of para 9 of our judgement i.e. "Bio Statistic and

ouau 1 aL, 1 uax u'SiieL. 1 ea Snail stand deleted and be replaced

by Liht; Wurua Agi'iculture Statistics (Biomeirics

Pivision) > RA IS disposed of in the above terms. Let a

copy of this order be issued to the parties.
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